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This MA has been filed in connetion with OA. 
No.1336/96 as an unlisted matter this day with a prayer 
for'iterim order for restraining' the respondents giving 
any effect or further effect to the Pxovisional Seniority List 
which has been annexed as AnnexpreM at pages 4 & 5tQ this 
petition. It appears that cpâi 	were1 lc4gcd against the 
said Seniority List by some persons. Mr.Sinha,ld.counsel, 
states that such representations were given by the petitioners 
in due time which has not yet been disposed of. 

In the circmstances 	we consider it appropriate 
to dispose of the MA itself with a direction upon the Controller 
General of Patents, esigns & Trade Nazks, respondent no.2 in 
the O.A,to dispose of the representation by passing a speaking 
order by 14thMerch,1997, M,A0  is 

Copy of the Order passed this day be given to 
the ld.counsel for the petitioner for immediate conTriunication 
of all the respondents. 
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